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Advacat ?0L1;' the fespondant: 
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Ute 	Order of the Tribunal 

12.1O.01 	Present : Kontble rnr.K.K.$harma, 
Admjnjstatjve member. 

Heard M.B.K.Shara, learned Sr. 
O/-dipositect 	 counsel Por the applicant 1rs.MDas, 
N 0, 	

learned counsel for the Govt. of Assarn. 
/1 	

Judgment delivered in opencourt 

Jyb Rit1 	 at the admission stae. The application 

• 	 is disposed of as per orde.r kept in 

Iseparate sheets. No ardor as to cents. 
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ShriY.Surya Narayana, IFS 	

Petitioner(S), 

Mr.8.K.Sharma, Mr.S.Sarrna, 

Advoc -1te for the 
- Versus PCttop( s 

Union of India & Ors, 

	

for the 	I R€.3pondet)  

HOWELL MR.K.i(.SHARIVIA, AMIN1STRATIVE 1'iBcR. 
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3.Whether 
their Lordships wish to see 	fair COpy o 	J d ment 
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the Jdgme is to to ci 	
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rculated to the other Benches 	? 

Judgment delivered by 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No.417 of 20010 

Data of Order : This the 12th Day of October, 2001. 

HON'BLE MR. K.K.5HARMA, ADMINISTRATIVE MEMBER. 

Shri Y,Surya Narayana, IFS 
Divisional Forest Officer, Karimganj 
Division, Karimganj. 	 . . . Applicant. 

Mr.B,K.Sharma, Mr.S.Sarma, Mr,U.K.Nair& 
Ms.0 .as. 

- Is 

Union of India 
Represented by the Secretary 
to the Governm@nt of India 
Ministry of rarest 
New Delhi, 

The State of Assam 
Represented by the Chief Secretary 
Dispur, Guwahati-6. 

16he Secretary to the Government 
of 	Department of Forest 
Dispur, Guwahati-6, 

Shri Amrit Kumar Des, presently 
holding the post oPOFO, Karimganj 
Divison, Karimgan (under order 
of transfer to Northern Assam Circle 
Tezpur, 	 . . . Respondents. 

By Mrs.M,Oas, Advocate Govt. of Assam for 
Respondent Nio.2. 

K.K.SHARMAIMEMBER P!.) : 

By this application under Section 19 of 

theAdministrative Tribunals Act, 1995, the applicant 

has prayed for implementation of order dated 11 .9.2001, 

whereby the applicant has been transferred and posted 

as Divisional Forest Officer, Karimganj Division, 

Karimganj with effect from the date of taking over 

the charge. 

2. 	The applicant is an Indian Forest Service 

Officer and was holding the charge of 0.1.0. 9, Digboi. 

\ L ~A 
Contd.. 2 



-2- 

By order dated 11.9.2001 the applicant has been trans-

ferred as mentioned above. The applicant was relieved 

on 12.9.2001 by Sri Amal Chandra Sarma, who ua8 posted 

as D.F.O, Digboi. The applicant has joined in his place 

of posting namely, Karimganj on 17.9.2001, 1.but the charges 

had not yet been handed over to the applicant by Ivir. 

A.K.Oas, 0.1.0 9  Karimganj, whb is a member of State 

Forest Service, It has been stated that though Mr,Das 

is not an Indian Forest Service Officer he is holding 

a cadre post. Mr.A.K.Das had filed a petition before the 

Hen' bla Gauhati High Court which was numbered as 

No. 6636/2001 and the Hon'ble High Court turned down the 

interim pray 	the-a-pU-oa-t for stay of the order of 

transfer, 

3. 	 Mr.B.K.Sharma, learned senior counsel for 

the applicant has stated that the transfer order dated 

11.9.2001 hae' ot been amended or cancelled so far.The 

respondent..No.4 has refused to hand over the charge to 

the applicant. Mr.Sharma has referred to the Annexuro 

9 and 10 being as Office Memorandum dated 27th October, 

193 and 2nd July, 2001 issued by the Secretary to the 

Govt. or Assam, Personnel (A) Qeptt. and Chief Secretary 

to the Gout. of Assam, wherein it has been emphasised that 

the process of handing over charges should be completed 

within 10 days of passing the transfer order. He has 

submitted that the action of the respondenti in not 

handing over the charge is violative of the order of the 

Hon'ble High court as wall as the Office:i*lernorandurns 

dated 27th October,1993 and 2nd 3ul, 2001. The applicant 

has also made representationdated 27.9.2001 and 4.10.2001 

(Annexure-7 and 8 to theapplicatiori) to the Conservator 

ontd.. 3 
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of rorests, Southern AsEafn Circle, Silchar and Secretary 

Forest Deptt. Govt. of Assam, Dispur. It is stated that 

the applicant has not got any reply so far. 

4, 	 If have also heard llrs. M.as, learned counsel 

appearing for the Government of Assam.Shn'2dnitted that 

the transfer order dated 11.92001 has not been cancelled 

so far. 

5. 	 Having heard the counsel for the parties and 
k 

gone 	the documents Piled with the application it is 

clear that the applicant has been transferred from the 

post of D.F.0, Digboi to D.F.C, Kar!mganj Division, 

Karimganj. The applicant has already been relieved with 
'4 

the charge of D.F.C, Digboi on 12.992001 and ha,o also 

reported atKarimganj Division on 17,9.2001. The applicant 

has fo1lued the order passed in his case. There is no 

material produced before me to show that the applicant 

has no right to the post of O.F.0, Karimganj. The 

applicants representations have not been acted upon. J 

In the circumstances, directipn holdbaiven to the 

respoident Nos. 2 & 3 to carry out the order dated 

11.9,2001, so Par as it relates to the applicant,ccor- 

dingly I directthe said respondents to carry out the 

said order within one week from the receipt of the order. 
L1 

Considering the importance, P the matter 

and as the parties have no obj action, the matter is 

disposed of as the admission stage. No order as to costs. 

( 
K. K. SHARVA ) 

RDf1INISTRATjE ME18ER 
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O.A. 	No. 2001 

Shri Y..Surya Narayana 

Applicant 

- Versus 

UniOn of Imdia & Ors. 

... Respondents 

I N D E X 

SL. No. 	Particulars of the documents Page. No. 

 Writ Application 	... 1 	to 12 

 Verification ... 13 
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5. Annexure- 3 
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12. Annexuré- 10 ... 

F i 1 e d by 	: 

Advocate 
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IN THE 	CENTRAL 	ADMINISTRATIVE 	JRIBUNAL 

6UWAkATI BENCH 

O.A. 	Na. 	of 2001 

BETWEEN 

Shri V. 	SuryaNarayana, 	IFS 
Divisibnal Forest Officer, 	Karimgani 
Division, 	Karimgani. 

Applicant 
AND 

The union of India, represented by 
the Secretary to the Government of 
India, Ministry of Forest, New 
Delhi. 

The State of Assam, represented by 
the 	Chief 	Secretary, 	Dispur, 
Guwahati-6. 

The Secretary to the Government of 
Assam, Department of Forest, Dispur, 
Guwahati-6. 

4. Shri 	Amrit 
holding the 
Division, K 
transfer to 
Tozpur.) 

I(um a r 
post of 
rimganj 
Norther 

Das, 	presently c4olA  
DFO, Karimgani 	 j 
(under order of 
Assam Circle, 

... Respondents 

DETAILS OF APPLICATION 

.1. PARTICULARS OF 	THE ORDER AGAINST WHICH 	THE 
APPLICATION IS MADE : 

The OA is not directed against any particular 

• 	order, but is directed against not taking the follcxq up 

• 	action enabling the Applicant to take over charge of 

the post of OFO, Karimganj Division, Karimgani pursuant 

to transfer Notification dated 11.9.2001 and release of 

the Applicant from original place of posting at Digboi. 

2. JURISDICTION OF THE TRIBUNAL 

The Applicant declares that the subject matter of 

MA 
09 
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the application is within the jurisdiction of this 

Honble Tribunal. 

LIMITATION 

The 	Applicant 	further 	declares 	that 	the 

application is filed within the limitation period 

prescribed under Section 21 of the Administrative 

Tribunals Act, 1985. 

FACTS OF THE CASE 

4.1 	That the Applicant is a citizen of India and as 

such he is entitled to all the rights, protections and 

privileges guaranteed under the Constitution of India. 

4.2 That the Applicant is a direct recruit IFS Officer 

and is allocated to the Assam-Meghalaya Joint Cadre. 

Prior to the issuance of the transfer order in 

questic:)n, he was holding the post of DFO, Digbai 

Division, D.igboi, By the transfer Notification in 

question dated 11.9.2001, he has been .tranferred from 

Digboi to Karimganj in place of the Respondent No. 4 

Shri Amrjt Kumar Das who has been transferred and 

posted as DCF attached to Conservator of Forest, 

Northern Assam Circle, Tezpur. 

A 	copy of the transfer Notification 	dated 

11.9.2001 is annexed as Annexure-j,. 

4. 13 That pursuant to the said order of transfer in 

terms of which the transfer of the Applicant becomes 

effective with effect from the date of taking over 

charge vice Shri A.K. Das (Respondent No. 4) 5  the 

In 
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Applicant has joined at the transferred place of - 

posting on 17.9.2001 by submitting his joining report. 

Prior to that the Applicant handed over his charge at 

Digboi to one Shri. Amal Chandra Sarma, DFO who has been 

transferred to Digboi by an earlier Notification. The 

Applicant had to hand over charge to him on 12.9.2301 

and on his release from Digboi, he sent aWT Message to 

the Respondent No. 4 referring to the transfer 

Notification making a request therein to intimate the 

convenient date of taking over and handing over of 

charge. Since nothing was intimated and the Applicant 

stood released from Digboi in the meantime, the 

Applicant 	moved 	to Karimganj and 	joined 	there 

submitting his joining report on 17.9.2001. 

1 

tw 

Copies of the charge report at Digboi dated 

12.92001 9  WI Message dated 13.9.2001 and joining 

report dated 17.9.2001 are anne<ed as Anne,.Ure-

2_1  3 and 4 respectively. 
4.4 That even after the said joining at Karimgani on 

17.9.2001, the Applicant has not been handed over 

charge by the Respondent No.4. In the meantime the 

Respondent No.4 moved the Honble 6auhati High Court by - 

filing iawritpet- ition bearing No. WP(C) No. 6636/2001 

making a grievance against his transfer from Karimganj 

to Tezpur. The ,Hon'ble Court after hearing the parties 

has been pleased to reject the prayer for interim 

order, by its order dated 17.9.2001. While doing so the 

Honble Court has referred to an earlier order dated 

31.3.2000 of the Division Eench concerning the 

MM 
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Respondent No. 4 and passed in Writ Appeal 	Na, 

131/2000. In the order th Hon'ble Court has also 

referred to the order dated 26.6.2001 passed in MC No. 

144/2001 in OA NoA 296/2000 (Jatindra Sarma & Ors. - 

vs- Union of India and Ors.) In the taint petil;ion filed 

by the Respondent No.4 it has been pointed out that a 

contempt notice has been issued by this Horble 

Tribunal in CP No. 40/2001 wherein violation of the 

order dated 26.6.2001 passed in MC No. 144/2001 in OA 

No. 296/2000 has been alleged. 

Copies 	of the orders dated 	17.9.2001 	and 

31.3.2000 	are 	annexed as Annexure-5 	& 	6 

respectively. 

4,5 That inspite of the said order dated 17.9.2001, 

neither the official Respondents nor the Respondent No. 

4 have taken any steps enabling the Applicant to take 

over charge at Kanimganj formally. Although he has 

joined at Karimganj on 17.9.2001, in absence of any 

handing over of charge by the Respondent No. 4 1  he has 

not been able to function and discharge his duties 

there. Making a grievance against such a position the 

Applicant has represented to the higher authorities 

including the Respondent No. 3 1  but the same has not 

yielded any result. so  far. 

Copies of the representations dated 27.9.2001 and 

4.10.2001 are annexed as Annexure-7 and 8.. 

respectively. 

4.6 	That inspite of the aforesaid position 	and 

rejection of interim prayer, the Respondent No. 4 has 
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not yet handed over charge to the Applicant and the 

official Respondents have also not done anything in the 

matter. In such a situation normally the Government 

issues order permitting the incumbent to take over 

charge unilaterally. However, in the instant case no 
1'• 

such order has yet been passed. In this connection 

Office Memorandum dated 27.10.93 and 2.7.2001 may be 

referred to by which it has been emphasised that a 

Government servant must arrange to hand over charge 

within 10 (ten) days of receipt of the order of the 

transfer. 

Coies 	of 	the Memorandums 	dated 	27.10.93 	and 

2.7..2001 	are 	annexed 	as. 	Annexure-9 	and 	10 

respectively. 

4.7 	That on an earlier occasion, 	the Respndent No. 	4 

had filed WP(C) No. 27/2000 making a grievance 	against 

cancellation/stay 	of 	his transfer to 	Karimgani. 	The 

Single 

Judge 	by oi'der dated 16.3.2000 on the grcund 	that 	in 

the 	meantime 	the incumbent at Karimgani 	namely 	Shri 

Nagen 	Das has been promoted to IFS and the 	said 	post 

• 	being an IFS cadre post, 	the Applicant cannot be posted 

against 	the said post. 	Being açjgreived, 	the 	Applicant 

preferred 	writ 	appeal No. 	131/2000 and the 	same 	was 

disposed 	of by an order dated 31.3,2000. 	By 	the 	said 

order, 	the 	Division Bench of the Hon'bie 	High 	Court 

while 	holding 	that 	since the Respondent 	No. 	4 	had 

already joined at Karimganj, 	that position need not 	be 

disturbed, 	also 	issued 	a 	direction 	to 	the 	State 
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Government ito re-e<amine the m atte L in 

Respondent No 4/Applicant and the Respondent therein. 

Till such time, it was ordered that the Respondent No. 

4 be allowed to continue at Karimganj. 

4.8.. That it appears that neithe.r in the DA No. 

296/2000 including MC No. 144/2001 nor in the CP No. 

40/2001, The Respondent No. 4. has mentioned about the 

said developments and passing of orders by the Hon'ble 

Sauhati High Court. As stated above, the Respondent No. 

4 being aggrieved by his transfer from Karimgani. to 

Tezpur vide Notification dated 11.9.2001 9  has 

approached the Hon'ble GauhatiHigh Court by filing 

WP(C) No. 6636/2001 making a prayer therein to set 

aside and quash the said Notification dated 11.9.2001. 

An interim prayer was also made and the same has been 

rejected. 

4.9 That the Applicant states that the post of DFO, 

Karirnganj Division is a cadre post and the Respondent 

No. 4 is not entitled to hold the post interms of Rule 

B and 9 of the IFS (Cadre) Rules. This has also beenso 

held by the Division Bench of the Honhle Gauhati High 

Court in terms of which the said Respondent No. 1  4 

cannot continUe in the post beyond three months. 

However, he has been allowed to continue there in 

violation of the Hnble Court's order. Now even after 

• 

	

	issuance of the transfer Notification and release of 

the Applicant from Digboi and joining at Karimcjanj, the 

• 

	

	Respondent No.4 is still being allowd to continue at 

Karimçjanj by the official Respondents without taking 
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into consideration the orders of the Hon ble Court. 

This is in clear violation of the said orders of the 

Honbie Court for which they are liable for contempt of 

court proceeding. 

4.10 That the Appellant states that the transfer 

NotificatiQn has not been modified and/or cancelled. 

There is also no chanqeta the cadre Notification of 

1995. However, there is a move to cancel the transfer 

Notification in favour of the Respondent No. 4 inspite 

of the aforesaid developments and orders of the Hon'ble 

Court. If the transfer Notification is allowed to be 

modified and/or modified by the official Respondents, 

retaining the Respondent No 4 at Kariiganj at the cost 

of the Applicant who is a cadre officer, same will be 

violative of the Cadre Rules and the orders of the 

Hon'ble Court. In such a situation an appropriate 

interim order is called for in the matter. 

4.11 That the sequence of events as narrated above 

clearly establish the inaction on the part of the 

official Respondents for the reasons best known to 

them. It is most respectfully stated that neither the 

order dated 26.3.2001 passed in MC No. 144/2001 in CA 

No. 296/2000 nor the issuance of Contempt Notice by 

order dated 14.9.2001 in CP No. 40/2001 puts any 

impediment towards releasing the Respondent No. 4 

enabling the Applicant tot ake over charge at 

Karimganj. The Applicant is now hanging and each days 

delay in taking over charge will seriously tell upon 

the service career of the Applicant. Be it stated here 
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that during the period the Applicant" isrotin charge 

of any office., he is not entitled to the benefit of 

special duty allowance. Inspite of his release from 

Dighoi and joining at Karimgani, he has not been able 

to discharge his duties and he has been put to a 

humiliating situation. 

4.12 That the Applicant states that 3 the official 

Respondents' cannot he oblivious of the situation that 

has been created by the Respondent No. 4 by not handing 

over charge to the Applicant. This is a fit case for 

issuing a direction to the Respondent No. 4 to hand 

over charge to the Applicant immediately failing which 

issuance of further direction to take over charge 

unilaterally by the Applicant. In any case the 

Applicant cannot be kept hanging in the manner as has 

been done in the instant case. 

4.13 	That the Applicant cannot be deprived of the 

cadre post at karimganj at the cost of a non—cadre 

officer like that of the Respondent No.4 who is a 

State Forest Service officer. After the order of the 

Hon'ble High Court,the official Respondents cannot 

allotij the Respondent No. 4 to function as DFO, 

Karimganj Division which is a cadre post. It is a case 

of perpetual violation of the orders of the Hon'ble 

Court for which the official Respondents are liable for 

contempt of court proceeding. 

414 That the Appellant states that all his efforts to 

get the charge at Karimganj have gone in vain and the 

official Respondents have turned a deaf ear to the 

111~ 
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prayer of the Applicant to take appropriate action in 

the matter enabling the Applicant to take over charge 

at Karimganj, if necessary, even unilaterally. Such 

inaction on the part of the official Respondents has 

forced the Applicant to come under the protective hands 

of this Honbie Tribunal. 

445 That the states that in any view of the matter the 

impugned action/inaction on the part of the Respondents 

is not sustainable and liable to be interfered with by 

this Hon'ble Tribunal. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS : 

5.1 For that the action/inaction on the part of the 

Respondents is prima facie illegal and liable to be 

interferred with by the Hon'bie Tribunal. 

5.2 For that the Applicant having already been released 

from Digboi and he having joined at Karimganj, the 

Respondent No. 4 is duty bound to hand over charge to 

the Applicant and on his failure to do so the official 	/ 

Respondents are duty bound to order taking over of 

charge by the Applicant unilaterally. 

5.3 For that the Hon'ble High Court having 	not 

interfered with the order of transfer after apprising 

all the developments that have taken place before this 
4 

Honble Tribunal, the official Respondents are duty 

bound to make arrangement for unilateral taking over of 

charge by the Applicant on failure of the Respondent 

No. 4 to hand over charge to the Applicant. 

Iv 



1ctra1 

- iz -, 	 I I OCT7Dt 

• 	For that the action/ihaction oLpax 

official Respondents as well as the Respondent No 	4 

-being in clear violation of the orders of the Honble 

Court, 	they 	are liable for contempt 	of 	court 

• proceedings an appropriate order/direction 	towards 

implementation of the said orders of the Hon'ble Court. 

.5 For that the official Respondents by their own 

inaction cannot nullify.their own circulars which were 

issued keeping in mind the situation which has been 

created in the instant cases 

L 

	

5.6 	For,  that the official Respondents ought to have- 

considered the plight of the Applicant and passed 

appropriate order enabling him to take over charge from 

the Respondent No. 4 instead of delaying the matter at 

the sweet will of the Respondent No. 4 giving him time 

to make an endeavour to get the order of transfer 

modified so that he can remained posted at Karimganj 

which if materialised will be in violation of the 

orders of the Honbie Court. 

	

5.7 	For that in any view of the 	matter, 	the 

action/inaction on the part of the Respondents is not 

sustainable and the. Applicant is entitled to the 

reliefs sought for in. this OA. 

6. DETAILS OF REMEDIES EXHAUSTED : 

The Applicant declares that he has exhausted all 

the remedies available to him there is no alternative 

remedy available to him in law. 

r 

f. 

fri 
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7. MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY 

OTHER COURT 

• 	 The Applicant further declares that 	he 	has 

notified any application, writ petition or suit 

regardincj the matter in respect of which this applicant 

has been made before any Court, ALtthority or any other 

Bench of the Hon'ble Tribunal nor any such application, 

• 	writ petition or suit is pending before aily of them. 

• S. RELIEFS SOUGHT FOR 

Under,  the, facts and circumstances and in the 

premises aforesaid the OA be admitted records be called 

for an upon hearing the parties on the cause or causes 

that. may be shown and dn perusal of the records be 

- pleased to grint the following reliefs : 

8.1 To direct the Respondent No. 4 to hand over charge 

to the Applicant forthwith pursuant to the transfer. 

Notification dated 11.9..2001. 

8.2 	To direct the official Respondents • to 	make 

• 	arrangement forthwith entitling the Applicant to take 

over charge at Karimganj from the Respondent No. 4 in • 

case of his failure to hand Over charge to the 
r 

Applicant towards implementation of the order 	of- 

transfer dated 11.9.2001. 

8.3 To direct the Respondents not to modify the order 

of transfer dated 11.9.2001 allowing the Respondent.No. 

4 to be remained posted at Karimganj. 

8.4 Cost of the application, 

8.5 	Pass 	any 	other 	order/orders, 	or 	give 

0 
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direction/diretions as may be deemed fit and proper 

under the facts and circumstances of the case to give 

complete and full relief to the Applicant. 

INTERIM ORDER PRAYED FOR 

• 	In the facts and circumstances stated above, the 

Applicant prays for an interim relief by way of 

direction 	to 	the official Respondent's 	to 	make 

arrangement forthwith enabling the Applicant to take 

over charge frbm the Respondent No. 4 as DFO, Karimganj 

Division, Karimganj and/or any other interim relief or 

reliefs to which the Applicant may he entitled to 

and/or as may be deemed fit and proper by this Hori'bie 

Tribunal, 

 

The application is filed through Advocate. 

ii, PARTICULARS OF THE I.P.O. 

I.P.O. No. 
Date 	: 	. idII2L 
Payable at 	Guwahati, 

12. LIST OF ENCLOSURES : 

As stated in the Index. 

( VAJ 
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VR1FICTj(jN 

I, Shri Y.urya Narayana, agect about 37 years, 

scn of 6hri M.Kullayappa, DFL, Kariniganj Division, Karimgar 

do hereby solemnly affirm aid verify that the Statements 

nde in paragraphs 

are true to my kn 

ledge; those made in paragraphs 	1- 1 2. -ç'  

are true to my information derived from records and the rest 

are my humble submissions before this Hontble Tribunaj 

10 

And I sign this verification on this the 11th 

day of Cctober, 200i. 

\(. 
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ANNEXURE-. 
S1sci)uIE L(PT i) por.i No 22 	ATTENTION 

- 
• 	

.. 	 MR UNNfl(RLHNA NA]R 	lyl 

FOREST DRPARZiENT
, 
 ASS4 	 ADVOCATE. 

'CERTFICc OF TRANSFER OF CHARGE OF THE 01?IcE OF & 

H 	C0NSERVAToL OF FORESTS 

DATED,  

he 

I Certify that I recived cherge of the _\f/<_ - - Divisi- 
frcm $bLY 
on the forenoon of this 	 day of 

I recejj -the ' sum of Ipees 	- - - - - 

the cash balance, as shown by the Cash Book on this date. I have ex&ijpcj 

all the office books and found hm Posted upto date. 

I have received the needful vcuchers belonging to the account,s 
of 

the current ruonth, and have made myself acquainted viith all oUtstanding 

and liabilities on account of the DePartment, 

I hnve ej-njned the live and d1 stock, as well as the books,aps 

office records and: furniture at iead q Uarters, and have examined the 
depot restrs, whidh I haè fOurO posted upto date. 

- 	 Ihaveréceivêd_ 	.*. 	
Cheque 	number  

	

Unused, as wdii as chequà Eook no, -  - 	
. _coxtaining 

checues Nos .LOJL 	- - - to 	 The countet'fojls 
Of the Previous cheques have been lowitten up. 

, ~ etm  41 C-4  - - 

onservator of Forest 

LJljeved Officer 	 . 	lelieving Officer. 

Ile

- 

ION 
C0Ufltersigned , ,, 

\1  
-. ----------- 

- 	 Consertor of Forests 



NiNEXURE 

.6; 
W.T.MEfAG 

RO4, - Y.JRYA NARAYANA 1  IFS  
D1V.LICLALFCLT OkIICER, 
DIBOI.D1V1S1ON. 

• 	 .• 

- - •- 	 - 

KINLIXJI 	R G(Y/T. NOr1'1CAT)ON NO. FRS .66/90/ 

190..D DATED ELkVEN 	T1ER T'kO  THCUAi) ONE AND INT]ZATE 

C ONVN lENT DATE T Q 1-IANDOV ER CHARGE CF TH 1. KAR IM GANJ 
• 	• DIV15ICNTO.ME (I)• 

DlV1INALFET O.FiCER 

	

• 	 DJGBO1 DlvIslLN. 

	

• 	 . 

MO. 	 dtd. 	 • 

Copy to the A.?.R.O. Digboi Police Stati.ot'i, 

Digboi with a request to tansm1t the, above message 

early. 

- 	 Y .5urya 
• 	 Divisionak

-aay~a  
rest Officer, •1 

Digboi D±vision. 

	

oocav- 	
• 	 I 
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BEFOR.E 

1 'IL 	FON 	31 	J1 	TI 	D 	31 	i 

ir 	r'1 	A 	oy, 	LeT 	cd 	Counsel 16r 	the  
e ti ti oncr. 	I 

e 	notcr 	ofotj 1  

Qturnable within s ixk weeks.  
Mc. 	fnlukdar, Ld8mediState Counsej 	acepts 

holice 	cn oehaj.f 	of resDcnQent1, No. 1  
I 	

I flr. 	i.K. 	Szrnp, 	Larn'1 	Senior COunc,1 
appears 	on 	italf 	o 	rsp1 	 atop.  

The 	caveal 	is dischnrfcc1 

Also hcara on.nterirn1px aye r 

It 

 

appears 	that t'p v'Lt 	pc titlone rho has 
t'ieeu workisS as 	0111riong.1 QrfstOflicer, 	Krignj 
ViviSion has been 	rn3jerrcd 	rid poctcd as 	pui 
'orr?atop 	f Forests 	tthCQ 	to the offiel 	or the 
lonservator of I orestsIn his 1 jace 	the pr1v 	kepon 
cent, 	an oifjcer in I the c WE 	of Indtar rorect Serjc 
h a s 	ceeri Jansfcrredl 	I  

I 	 /OGIS d jp 2 ar
OGIS 

 thit 1c trinsfer/of 	both th 
the 	olrjcers have 	be 	pssJ 	in interast 'f public 

-. 	service 	fld: the 	tranr of the writ 	pc-tttjor although 
I '. 

made t 	within n 	jo, of to yers cnot b 	said to b (. 
I vit 	fjt(j 	for wn 	of 	V1} 	00  flL- inujd 	or 

"trRn Wus consjueratici 	That 	prt, the 	'rii: petit ioer 
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a 	of 	State k ost 	20 ice while 	th 	prjvat 
rIspord ent 	p rta& n. 	t 	Lor2 st 	rvi.c 	}ule B 

q o' the tndlari 12, 	
is Cic _j 	ie 	VM 
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'I 
if ',I 	 . 	L 	•. 

-r 
17900 	roe" that in offc - i br- lorip, in p, to Inclin Forest 

• 	
S'rVIC e hs to be posted;t cadre pct witi 

tile E:<cption t.ht an office 	of non-.c -idrr 	t may 

;1 1.so be potd temorn'i1y 1'c' a period f hree 

months, This mattert also carnellup for constdratjon 

beforp this on 1 ble\Cou.rt in rit Appeal No1131/2000 

where the ab)v' 'osit!' n of l;w was interpxted. 

The questio, t 1foj'e , in whether the  

post of D.F.cØ, Karimganj .l.s I . non-cadre po;t. 'vcn 

It i so, the w nt PF titioh€  cannot insist on his 
continuce it Kaniwanj. Thchdeclsjon give 	n'wr1t 

Appeal No.1312001 arising ou of W.P.(C)N427/2000 

Was on the gr9und tht the pout of D.F.O. at karj 
ganj 

 

is a cac1'c post and he nIt petjtio" of 

No.27/2000 cuht not 10 have been pted 

the re This Cdurt I also came to the conclusi,on that 

there is no bar In postir€ a if. , Il-cadre offi er em-

poi'diy fui; a. p r. 	f threi' months only. In other ,  

words, the fact that U?e post;IofL),'O, at ai'imgan 

is a ladre post remal.n lun 	Ld Therefor, 

tpSE and posting of the p'ivate respon:nt it  

K'arimgianj cnnct be sajU to 	tn vIoiat!onf the 

:provisions of the iiul.es 11  

Mr. Roy, furthet rel1i:1 upon an ordi' passed 

by the Ccritr1 dministratjv'rrIbu j ) on 2(.6.2001 
i 	 App1icito1 	' 	. 1+ 1 /2o 	;'i Ing 

cut of O.A. No:2Y/2C,flQ 'he ' y d1r ctIons ex'e 
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)4of &r ,. p0c ati on 1 or 

the c 	, 
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Doto fl*ed for noIfying 
Date of dolLv 	f th 
requisite sts mpi and 

D 	on which the copy Date of making over th 
the requisite number of 

fola  

was toady for delivery, copy to the eppticnt. 
stamp9 and.foilos. 
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THE G ULIJ 	HLG 	COURT 
(High Court 

	
Of Assam 	N igalaiid 	Megha1ayi 	Maiiipur,  Mizoraui & fllpuia Arunjcha1 Pradesh) 

CIVIL APPIILATE SIDE 	 . 

: 1,\vtA 
CiVjRuI 	 T 	- - 

: 

N, 

ApPCIIant 
For- 

Pctjtj0nr 	
j 

iepondcnt 	A 	A 
------

OPPOSIte..Party 	
: 

r-,-------__... 	 _n,...._,., ......... 	•;.tfl.r ............- . 

No 

Appellant 

Pc tititi1. 



4./ 

Sri Aznrit IZurnaz' D, 
11 

Son of Late Minu Ram Dc's, 

Presently postrd aS Divisional Forest 

Officer, Karimgnr -ij D1v1810fl, 1(arimganj 

(Assarn) 

JDpOilaflt/Wrjtpetjjr)flr 

- Veru3 - 

State of Asnm, 

cornmjsioner and Secretary to 

the Oovei:nmnt of Assarn, 

Department of Forost,Dlspur, 

Cuwahati-. 65 

Joint Secretary to the Govt. 

of Asam, Iptt. of Foreats,tispur, 

Guwahatj 6. 

Principal Chief consc'rvator of 

Forests, A,ssarn, Rehbarj, 

Guwahatj-  8 1  

conservator of Pbrsts, 

Southern 	Circ1c, Silcher. 

cont:d...p/2 

H 	 ISO 
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I. 

Ii 
	

(2) 

6. Naen Das 

• 	DCF ( Motoring Cell) 
/ 

Atthei to Principal Chief 

Conservator of Forests, Ouwhati-8. 

•Reppndents. 

IN THMATrER OF 

W.P4c) No. 27 /2000 
Sri ?srnr:/c Kumar Das 	Petitioner. 

-Versus - 	- 

Stnte of 2½ssari & Others 	Respondents. 

I 	Attested 

Advocate. 
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, 	herd. riBC.Dat34earned Adl $rGovtAdvocat 
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, 	' Assa[n'. 	 •. 	
) 

t• l 	' 	The coitroversy in thisacpeal centr 
) 	 . 	 1 

	

I 	 around hç,post1n 91 the appeLan asDivisioria1. 
•4 	, 	 ' 	' 	

I 	
1 	 •- 	: 	:. r 	h 	 I  fç Poest 	fcer, L rimganj. y ordei 	ae25,11.9' 

.V. 4$ 	 rI• 1t 	•t, 	 t 	 J 	
(. 	c 	t 

the pp 1lan 'iho was posted s Deuty;Conser.ator 
V . 	 • 	f • . •'. 	 ., 	. 	.. 	. 	.. 	 •.- 	• 	•. 	-, 

I 	) 
of Fore tsUoii- toino Cell) a1-tacid toChie 
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I 

.Consr.v to.ofFo est,was.transferred;as D.PAO,,., 

1(auTIga J vice Shr Nagen Das, repondent No6., 
k In purs ance o th said order of 1 transfer hO 

-• '. 	. 	• 	 . 	 •,,,.••.. 	. .• .• 	1 	•.. 	• 

- •, 	• 	• 	
• 	 • 	. 	 . 	• . 	. • 	. 	l•• 	• 	'. 

;;.petito er was rel ased,on 4.12199,ThiS.oderc. 
- 	 r 

ticnsfe ,datec 25.11.99 was canceLled\by the 

'State 'G vernmtrit bj an orcier datd6.1299,and,, 

tl- ereafte , by anoter notificat1ondated 162 

'th ord r.dted 699w 	caricel3.ed.and 
• 	• 	.. •' 	• 	- 	-. - 	- -- 	• 	• 	

• 	
v • 	 ,- 

cflflseqUeLe.t 

/ b 	 - 

4dvocate. 
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I itial 

reviV ed  
on 

mganjt0 	ke over.  
• 	 . 	 . 	 . 	

I 

	

( t \ I 
	

? 	 a1egeo yl 	a 	wed 1to take over fCharge to 

	

..' 	: 	:: i; 	
. 	

,, 	•• 	• 	

;,. 	
: 	 . 	• 	. 	 .... 	. 	

•r 	j; 	• 	.. 	., 	.. Ssume Utles as •p• •  He sent a .T.Message 
. 10  

,- 	 . 	
! 	. 	 .',. 	

• 	
, i 	. 	 . 	 ... 	 . 	' 	. 	

t 	..' . .. 	. 

•4. 	 I 	

I 	_ 

	

'I 	
rtOrthe, hf Coi5 

rVator of rorest on 18.12.99 

	

I 	

? 	 i 

eque n for ne OSsary threcti4n to enaj1e hIm 
L 	j 

	

-•-,;

) 	 ( 	
take Over tLaCe. 

The Joint Secretary to the 

	

t 	 •. I 	 .'.. 	. 	. 	, 	.. 	 . 	. 	. 	. 	,... 	. 
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H 
I 	

'State 	
Verument b an order dated 28 12.99 

!i • . 	. 	. 	; 	. 	' 	. 	
. 	. 	. . 	: 	. • 	• 	. . i 4 	 a11owd the pottj ner to take oer charge of 

	

L• 

 t 	it 	

Kdrmga j Dvisio 
Uflhltera11y with 

•: 	: 	, 	•. 	:' 	 . 	.. 	
: 	 . 	. 	. 	. 	. 	. 1' 	 effe 	the pett1 fle accoring1y took charge o th 

/ 	 offj 	: - 	-: 
PfD.F.O 	

with effect from 29.299(.N) 
It i 

pe tinent to rnentj0 here that the State I I 	

Govere t on the arne date i.e. 29.12.99 sent 
aW.p1 	

s9e1ntInatiflg governmei5 deci,sion. 
 4 	4 permjj 	

theResp 
ndent No.6 tOCOntjflue at, f 	 I 

 
karlmgan biViSIon 	ti1 further rders. The 

also 
F 	 appel]an by he s 	order wadjrected to report 

I 	

I 
b&ck to e Conserv tor of Forot o asme duties 

I 
I 	

i hi5 ea ler Post II 	
JI 	 4 	

I 
The aforpsajd development 

• 	: 	1flddte. 	 th:t ufl 	hra 	
of doubt that the transfer f the app 

ilant passed on 25.li.gg wa 

Ct to bef e the order dated 29.12.99 

qou1 be ommuijcate . The appe11at is accordngy 

	

in 	
I t - 

- 	
.• 	 •4 	 •- 

	

1 	 I 	

the . . 

pttcste 
I 	

r 

	

- 	• 	
AdvoCafO'. 	. 	 • 	- 



1J• No.131/99 'I  

y OCQ or 	f Scrjj 	
Ofl 	iot, zepo, 	or pt'occcdmg 3 	 with 	nature. 

in pos t -iona D.F.Q.- Kirnganj Divii •  

rom te factu1 )ackgroun ashighljg 

I 	 i above, we do 6ot fipc 	roprietyor the part 

of the appel1nt in t irg over agea D.F.o., L 	
(argnJ psuant to the order dated25I.fl99, 

1ot di cernab) 	the rec9rd t t th 
Stao vçr ent 1  supc 	the initjLerof 

Itrnsfr 
pas e!on 2l.99 	We, threfre, of the 

that tii.J. tb' 	there has been no 
regulrj 	or inpropriey on the part 

ofthej ape1 ant in t'ig over charge as per 
order hated 	5.11.99 	age Report (Anexe7) 

1 availa 	on r e . cord shows that the appe11 	took- 
(fr r 	

s Per 
11 

'
1 datbd 2.12. 9. 	We find no réason..todUbt this 
charg -repor 	Which was 

forwaded to the Goverent irnied ately 
	fter taking Over 	n pursuance of the 

• 
- 	•GOver 	ent o derdated23.1299 

I 	Shri 	.K. Sha 	learned couflsel for the 

I reapo det N 	6 sui 	that the Respozent No.6 
and 61 six) o her off icr 	1va in the znea'ntjne been 
appoti tedto the Indi'Ail Forest Service by notifica... IT 

tipn 4tated 6 3.2000, 	the respondent No6 

ns  por a•'to- Indià 	Fres 	- Service,: his posting 'i- 	•:j. 	•. - 
Wj1lve to be made in complj 	of the prc'jsjona 
of 	8 a d 9' of the 	r1diarl Forent Servjce Cadr 

to'Anr 	— 6, a letterwrjtten 
by the Pr iHipalchjef Conservator of 	orest, Sj 

.hat the postof D.F.O., rimgan
j 

apre Post, and -it cannot be f il  led upby any 	
) - flon-cbth- 	c 	 - 	ding to himthe appellant 

ACP WC. 	SO,OQ 
I  

Contd..... 	- 
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P !erxn 	tCrnporry POfltmet of °adre cffic'. 
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•j 	 •.. 	 ••..u...... 	• 	 .. 	 ... 

I 	 cto a tcd pot 1  fo e pj 	no exceeding three oflt 
d ) 	 I 'I 	

cerajn ecencje pecifed 
therejnJ Therefore, 

the prbyjsj 	Ruibs 8 ard 9 co riot abso].ite1y t  bar ..- 	 I 	

I 	I' 

	

I 	 PO5t1flj Of ,  a'1On-CaCr- 	icer to a caare post for a I 	
• 	

I perj o t pe rnont• thogh the reason to allow  

to hold a cadre I 	 . 	. 	 .......i 	 . 	I 	•. 	 -. I 	 . 
ble °fl'record and, et, the State 

•i*.I: 	

J. 	- 

 

Goveren h$ pass te order, 	postj the appellant 
:.toa 

. drepoat,we ,
oujd. like to leae his: matter 

	

exz

. 	. 	.... 	...I 	. ... 	 .. 	4 	
.. 	
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1eespon3 
tOpapprorjate rers 

In accordance with the 

•±'1' 	..... 

( .FFCM:  at is staLed above, we would like to 
Onc1etnatIwe doxir,. find any illegauty or 

	

I 	 1Pfdpr4tyolthe 
rt of 1the appellant in taking 

	

/ 	
ovor cae 4 	ari.nnj }Loweve, the State I 	

I 	 I Goyerent-±s to re--p1 	
the matter inthe light 

Oth Provtsj.on 'of Ru1 	8 and 9 and to pass 
appropjate Orders a tij then the appe1it shall 
b alloe to 1 fuctjo as 	Kaimgaj. The 
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State c overrznent ifl 
vtcw Of Lhe appojflterzt of 

7 Off.c4z' tnclucling th Respondt No.6 to the 

Ir4ja Forest 1Servjc<k be required to pass 
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. 	 Cortc3. 
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crder With reGard to their Posting to , cadre  
The g ievaflce of the 	 No.6 that 

he h s beer1posted to a 
flon-cadre pst Will be 

taxan 
 

Care 	if .v 
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GQvrnrne9t 'in the above 
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GAWIATI HIGH COURT 

U;s 76 Act of 197 
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To, 

rY~ - — 

MIRIEXURE—.. 
\)' 

(H 	I 

'1 he Conservator of Forests, 
Southern Assam Circle, 
Silchar, 

Sub :- Non - handing over of charge of Karirnganj Div. by Shri A.K. Das 

Ref 	Govt. Notjficatjoii No. FRE. 66/90/ 190 
- U Di. 11.09.2001 

My joining report Di. 17.0,2001 

Sir, 

I have the honour to horm you that already 10 (ten) days have elapsed and yet Shri 
A.K.Das has not handed over the charge ofKarirnganj Div. to 	 i b 	 the ndcrsignc(l n persuance ol (he Govt. order referred to aove 	

u 
 

This is for lavour of your kind infbrmatjon and necessary action.. 

Yours faithiuliy 

I 

\/'• 	\ 
( Y. Suiya Narnyana 

) 

	

Copy to the Principal Chf Consex'to1' of' Forests, Assani fluwaliati 	for favour Of your 
kind information & 
necessary action to the Chief Conservator of Forests, (T) Assam 

, (hiwahat I 	 / 

.( 
Y. Surya Nai;ayan 

) - 

Copy to the Secret&y, Forests Deptt. Govt. ,  of Assain Dispur .... 	 for favour of lii 
kind infbrmatjoii & 
Uccessary action 

Jl a(Y. Surya Nraya 	
) . 

ptest 

/;. . , 



To, 

The Secretary, 
Forest Deptt. Govt. of Assarn 
Dispur. 

Sub 	Non handing over of charge of Karimganj Div. by Shri A.K. Das 

Ref:- Govt. Notification No. FRE. 66I90 f 	-D Dt, 11.09.2001 
My joining report Dt. 17.09.2001 
My letter no . nil Dt. 27.09.2001 

Sir, 

I have the honour to bring to your kind notice that Shri A.KDas, D.F.O. Karimganj 
has not yet handed Over the charge in persuance of the GovL order referred above even afler 
fortnight of my joining at Karimganj. 

This is for favour of your kind information and necessary action. 

Yours faithfully 

. V 
(.Y. Sury\arayana 

Copy to the Principal Chief
.  Conservator of Forests , Assarn Guwahati . for favour of your 

kind information & • 	
neceSary action 

to the Chef Conservatr of. Forests, (T) Assain, Guwahatj 

copy to th Conservator of Forests, S.A.C., Silchar. 

Y. Suryaarayana ) 

/ 
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'1ANNEXLJRE 	
(9' 

Ile 	 . 

• 	 . nr '''; i.'i. 	a.  
:U)j!tJR 

J.i.TI -731 	J06 

1C• 	MI1OR1'd4DU1'1 
liatedDispur, 	the 27th Oct.her,1993. 

• Subject 	:— F1din 	ovr and taking over charge on truisfer and 
• reprsntation on. s.rvice matters. 

Reference is ihvitad 	to (overnmont aM.riO.!vr%. 1 2/5 1 / 2 ,i 

dated 2876 -195 1  wherein it has hccn clearly laid dowri that a Govërjr' 	
. 	fr 

servant, must arrange to hand over charge wIthin I 5(tn) das dthe IPI 

receipt of the ordci' 	oC transicr and proceed to his/her now placet 

posting after availing of the admissible joining time. 	Any delay in ' 

complying with orders o.0 tr.nsfsr without specific permission of tia 

authority who issued the order of transfer will .b b. 	punishable as 

act of gross iridiscipline. 

It has also been made clear in .OM.NO.11J , 67/7 2 /99 da'; 

13-10-1972 that violatton of drders of transfer and posting sometinic 
put the Government in a vary euibarrasing poaition compeil.tng the Covc 
mont to alter, cancel or modify L)ie orders. Since orders of LransfcP 
and posting are issued in thointeret of Public service, if the orcl 
are not complied with the vcyidaà behind such action of GovernWe:, 

gets defeated, • Therefore, such orders should be complied with withoi. 

any loss of time. Gov3rnlneht will take a serious view bC CÜS2S O  

violation of the orders. • • . 	 - 	 . ' 
In this connction,Government instructions vide NO.!P. 

66/92/73 dated1 5-6-1 992, NO. 23 P.91 /5L/1;. dated  3-1 2-1'9O and MO .fJA.' 

102/89/73 dated 15-12-1992 may also .b referred to. l!owevar,in5ptY) 

of clear instruction issued by the Government from time to tirne,a 
gOd number of officers 1cep oubmit.i•ng represcntation i'epoatedIy.t: 
is also observed that many officers after rece±pt of the transfer I 
orders instad of proceeding to ,joLn their new place of posting • , 

approach. verbally or Ia 	'llLin dircobly N.i.nistei's and other Polit:L ..  

personalities, non.officias and ovcn to the Chief Minister and try 
to get their transfer orders Qanrel1Jd/3tayed/moc11f1ed This practx 

on the part of the olficers of not to r rry tng  out he order of thY' 	4 

Government and addr<'sing reprsenLaton to the aut}orties who are' 
not immediate superior or not at all 	

• 	 • 1 

against all norms of dici•pliia and 
instructions and provisions of Ass am 
1 965- Some very junior officsrs have 

tha transfer, 
the. GovernmentL', 
concluct) Rules, 

'ontdd.2.. 	• i 

OC 

• 	H. 
• 	 . 	 . 

doncorned with 
Ln violation of 
Civil Services 
bean submittin 
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representation di.rect to the cc 

Secretary..in connection with hi 

Controlling Authorities in viola 

Government and of the Provisions 

les, 1 965,Government have taken 

It is seen that cv 

relatives of the officer:; some Li 

service matters of the particular officers to the Ministers,nonj-oI'ficia?. 

and •even to the Chief Jlinister and other political personaJities with' 
hope of getting repreent-ition which the o.Cficer had himself ma1e.and 

which had been turne•i do'wfi reconsidered. This practice again j 	..?' 

obviously un-desircable and should be strongly .cliscouraged. AllJ b'fficbrr 
are duty bound to work in any part of the state as pr covornmeHt  O'ci'. 

in such cases the claim of the officer that he hirniseif did 

not seek the.interventation of a iinister, or M.P. or M.L.A. o a n y 

other person on his behalf will not he accepted and there will be 

presumption of officer's .tnvolvement in the matter Vnls the cOñtrary 
proved byhim. 	

0 

:hetoher. in aymatt:r connected with his/her service 

right on conditions,and officer wishes to prefer a claim or to seek 

redress of grievances, the irop:r cour;e for h.Lrn io, to rV1)rCs3 his & 

immediate oCficial sup' ior or 'ri ad of hi3 OL Luc, or such autlority a 

the lowest level as is cO;1;p2tnt to deal with the matter. 

h'enever a rprcshtaLion/request written or vcrbdl asking 

for the cancellation/miicajon of transfer and posting 

particular officer is receiv2d in violation of the Government  
• 	iristructions/Circulars, it wi1i hc iwcsuiiicd that the .official affectd 

by it, hasih fact, proI3ptd such Political personalitiesnoficialc/:u, 

• . outsiders to make such rquest and will invite disciplinary actiOn H 

including suspension a(anat such officials utomatiäal'ly. 	H 	..... 

agaln imprcsd upon to all conccrn(, i to 'stiictly 

ollow the Qovernmentinsbructios and to join 'their n64 plcé of 
poing'ith±r1O tçp) days p1' :L12c . . 12.eei i't of . the tansfor öi'd 	after 

availing Umi&aib-ljoi..run time I or any violation of the Govnoi 

instructions, discipliiary acLon including suspension *ç Lll be inttato 
Rgainci.i;hom. An  Jrc cntryw.i.13also be rccorddd in their "CR, 
Governm:/Controlllng officcr fol thai and M.P.   ,NLk,Miniteidr'iy 
other ou'ide person has apprortchod 'Government on his behalf and'ubi: 

ntry wil:t act 	naative fact;or Cor ;h o purpoo of promot ion J 	.• 0 

GOflL(1 . 



C1o;.'; wjç oJ. ofli 	ouny ) ir, oLc. 
The I'eCejpt 0.1 this 

CIIflUiij 	Lj.n 	$hnu lii h1 	Hr,w1 fl(1[0 1  

Scl/  
Addi, 	 K.S.RAO 

i 	
Secretary to the Govt.of Assam 

Memo O.AAP4166/93/10A 	
:1iti Dispur, the 27ti Ocobr,1993. 

Copy forwaz'd 	t0 

All Special ComIns,sjoncr & Spcjj SecretrjQs/Cw. 
Secretarjes/et  
All 	 to 	zi tio I ovon1ent of Commi 	 Ass. ssioners of Djj3 tons ,JLssom.. 
All Deputy oCoInm1ssjonr 
All Heads of Deptts/A1i 

Adznh1ijst 	
tsrtjve Deportmen The Principal Secretary, Krb i 	lo1 District Autonomo 

WC.Hjl 	Djtrjct C0Uflj 
All Chief Executive of Public 
All 	

bDivjsjonai 0ficers (CIvIl) 
They are requo5 	

Jdndly to bridg it 
to. tha notice of 

.'.a11 offjcer 	d P.rticuirly to ACS 
officers to strictly folloW 

th rrovernrnont 

By order etc., 

N.tRAJJM G1JO3 
to the Covt.o 	ssam 

Pcrsonil (A) 3Ptt.Dispur. 

0 0  

.1 
01 
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. GOV.T OF 	ASSArI  

1L 
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UTA.jTI-781 D 	
; 

._CE 

Dated Di& . 	 , the 2d July/2 J D1 . 	 .• ; 	. 

w•:• -: 	 Handing over 	d tçing over charge on transfer 	d 	• 	. 

H - 

t . 	 . 	

.rpretj0 o Service matters. 	 . . 

 

!. 	 . 	 . 	 . 

 
It has been observ that officers, when transferred in 

	

the interest of public service and for administrative reasons, Of 
	H 6

how their reluctance to hand over charge. Either they proceed on 

leave by submitting a leave application only (and to proceed n leave 
without sanction is Unauthorjs leave) or some Suchoffjcers 

prefer 

	

appeal for stay.or such transfer orders directly to Ministers, otr 	I Persona1itje1 flOfloffjcjals and even to C1ef Mister 
saking stay/canceflation of such transfer orders &ch actions 

are 'cl 	
violatjo of Govt.stcUofls andprovisions of 

the Asath 	1. Civil Services (Conduct) Rules,1965. 

	

Governjnt dejresthat such unhealthy practice should be 	H Stopped forthwith. No leave is to be 
sanctioned when 	officer appll  • .or leave before handing over charge. For officers of:the rank of Jolt.; \ Secretary and above, if such leave applications ,  are received, leaa 

	

should not be sanctoned withøut the approval of Qjef Mlnter/jef 
	I 

cretary Representatiozs for say/canceliation of 
transfer order 	

, 

•  rec~e;,,,jed through channels other 
than official, will not be ten 

	

togfl.s ance of. 	 I  

	

• 	
In enclosing a copy of Govt OM.NO.AAp166/93/lO dated 

	
. 

27-1023, COfltg 
detailed instructions on the subject, it i s , 

r rete±n± that the °ficers under orders of transfr should strictly 

	

\ Thilow he Govt instructions and to join their new Place of psoti 
	f thj 1O(en) days on receipt of transfer order after availin 

	

dmjssjbe joinj 	time. Failure on the part of the officer to comply 14 

	

wi such orders, will lead to aooropriate action against them in 
	

- 
te 	Of Government ins tr

uctionsmentioned above. 

• 

Sd/ P K BORA 	
I 	

I CHI 	
SECTY TO THE GOVT OF ASSAD 	II1f ........................................... 

	

Memo NO•AAPSI6G/931Pt/5A::. 	
Dispur, the 2nd July/2001, 	 I 

Copy to : - 	 I  
•' 1. The cOmssjoner & Sccretaryt0 tho Covornor o 	Dizpur. 
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(nie:r  
i.tO dd2t: c11i0t 3 C r 	V ;: • • 

'1i ixi'ipa1 Secr ie/onn 	' 	ar e/ S re r r1  
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